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BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL SOUTHERN ZONE, CHENNAI

Appeal No. 88 of 2017 (SZ)

George Issac Appellant

Versus

Ministry of Environment, Forests&

Climate Change & Others ; Respondents

REPORT FILED BY THE ENVIRONMENTAL
ENGINEER, KERALA STATE POLLUTION CONTROL

BOARD. DISTRICT OFFICE II. PERUMBAVOOR.
ERNAKULAM

(5tTTRESPONDENT)

I, Sajeesh Joy, Aged 48 years, S/o V. A. Joy, now working as
Environmental Engiqeer, Kerala State pollution Control Board, District
Office-Il, Perumbavoor, Emakulam, do hereby submit the report in
Appeal No. 88 of2017.

Hon'ble NGT vide order dated 0510912024 in Appeal 8g of 2017
directed as follows "1. It is stated by the learned counsel appearing for the
Kerala state Pollution control Board (KSpcB) that the committee has yet
not been constituted as directed in our last order, which has to assess the
remediation cost for restoring the project site. Hence, u,e direct the Kerala
SPCB to expedite the same- 2. An objection has been filed against the
report of the Kerala sPCB. Let the committee consider the said objections
while assessing the remediation cost for restoring the project site.,'

In compliance with the above, Kerala State pollution Control
Board (KSPCB) vide proceedings no: KSpCB/73912023 - SEE-1 dated
2111012024 formed a committee to assess the remediation cost for restoring
the project site with the following members.

i. Environmental Engineer, Kerala State Pollution Control Board,

DO FKL 2
Pe Jrumba,t

683512
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O

Emakulam District Office-2 or)

Eniuunantal Englneer

fl'
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project site. Addirionally, it is humbl d that a time period of 3

"#uoE
D0 (E(t'l2)

Perumbayco

683542

o

€rltal Engtnee!.

ii. Smt. Shajimol P.K., Geologist, Emakulam District Office (Member).
iii. Environmental Officer, State Environmental Impact Assessment

Authority (Member).

copy of the proceedings is produced herewith and marked as Exhibit R5(a).

The Committee members, Sri. Sajeesh Joy, Environmental Engineer.
Kerala State Pollution Control Board, District office-2, Emakulam; Smt.
shajimol P.K., Geologist, Ernakulam District office and Dr. Junaid Hassan

S, Environmental Officer, State Environmental Impact Assessment
Authority met on 2811012024. The matter was examined in detail by the
committee. The records related to concerned departments such as

Environmental Clearance, Consent to Operate, euarrying lease, Mine
closure Plan etc. obtained by the project proponent were verified by the
committee. The Environmental compensation imposed by Kerala State
Pollution control Board and the penalty imposed by Department of Mining &
Geology for conducting illegal quarry operations were also examined by the
committee.

Joint inspection was conducted at the project site by the committee on
28/1012024, the same day, after the meeting.

A preliminary investigation on the site conditions related to
overburden dumping, area already mined, compliance with conditions as per
Environmental clearance and consent to operate, vegetation, etc. was done
by the committee. The methodology to arrive at in determining the cost of
remediation was discussed in detail.

A notice was issued by KSPCB to the appellant vide letter dated
3011012024 regarding the constitution of Committee, in which, the
appellanthas been informed that the committee will hear the appellant and
consider his objections while assessing the remediation cost. copy of the letter
is produced herewith and marked as Exhibit R5(b) .

It is respectfully submitted that the committee will consider the

objections when evaluating the remediation costs required for restoring the
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAT,
SOUTHERN ZONE, CHENNAI

APPEALNO.88of20l7

GEORGE ISSAC Appellant

VS.

Ministry of Environment, Forests &
Climate Change & Others Respondents

AFFIDAVIT

I, Sajeesh Joy, Aged 48 years, S/o V. A. Joy, residing at Kakkanadu, do

hereby solemnly afhrm and state as follows:

I am now working as the Environmental Engineer, District Office - II

(Emakulam), Kerala State Pollution Control Board at Perumbavoor, Ernakulam

District. I am competent to and duly authorized to represent the 5,h respondent

in the above case. I know the facts and circumstances of the case. The f-actual

submissions made here under are true and correct to the best of my knowledge,

information and belief. The legal submissions made therein are made on advice

received from Counsel. .ln these circumstances, it is just and necessary that this

Hon'ble Tribunal may be pleased to accept the accompanying reply on file and

it is so humbly prayed in the interests ofjustice in this case.
UT/ t' ,v

a uo hffi$ft*Alfinslneer
DEPONENT

Solemnly affirmed and signed before me by the literate deponent personally

known to me on this the 02"d day of November,2024 at my office in Emakulam.

D0 KI,IE )
Perumba t2 ,)

DdJ5{2

STANDINC COUNSEL FOR THE 5"' RESPONDENI'
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months may be allowed for the detailed investigation on the matter to carry
out the assessments of remediation costs by the committee.

All the above stated are true to the best of my knowledge, information and
belief.

Dated this the 02"dday of November, 2024

4\2
DEPONENT

Environrnental Englneer

I, Sajeesh Joy, Aged 48 years, S/o V. A. Joy, now working as

Environmental Engineer, Kerala State Pollution Control Board

(hereinafter referred to as Board), District Office-Il, perumbavoor,

Emakulam, duly authorized to file this reply on behalf of the Kerala

State Pollution Control Board do hereby verifr on this, the 02,0 day of
November,2024,that all what is stated aboveis true and correct to the

best of my knowledge, information and belief and is borne out from the

records maintained in our office.

*Y Uli

FYlronmmtal Enginct,
-'Sajeesh 

Joy
Environmental Engineer,
District Office - ll
(Ernakulam),

,o
Do (E([J 2]

Perumba,oor

683542

Kerala State Pollution Control Board. Perumbavoor.

VBRIFICATION
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Exh$it 9"s{./')

LLU ,I'ION

Er. Sree

coN'l'
kala S.

ROt, B()Alll)
KI,

Orders issued'

P OC E l,ll) INGS

RALA STA
.TE PO
Present:

F''I'llll, CHAIR. PERSON

Sub:- Order dated 2g'07'2024 in Appeal 88 of 2017 (S7') of llol'blc Nati<mttl (,itcL:tt

,l-ribunal.Southernzone-constitutionol.Colnmittee.Otl-lcerst]omittltlctl

KIIRALA S'I'A'TE POT,LTJTION CON'I'ROL

K sPCIll739/2021-Slil1- 1 'l-hiruvatlanthapuratn
BOARD

Date:2 l-10-?024

Rcatl: l.Order datcd 29.07.2024 inAppeal 88 of 2017 (SZ) olthe llon'trlc Nirtiorr:tl

(lreen Tribunal, Soulhern Zonc (copy enclosed).

f . L.etter no. KSPCII/739/2023-Slitl-l dated 3l .08 .2024 of KSPCI] to SITIAA

and Depa ltrnent of Mining & CcologY (DMG) (coPY enclosed)

S.Letter no. DMG/3300/2022-M3 clated 23 .09.2024 of DMc to KSP('I] (t"p)

enclased ),
4l.eiter no. 519/SIllAA l1c3l3823l14 dated 30'09'2024 olSIrlAA to KS[)( ]]

(copy enclosed).

5.b,;;1JurrO OS.'OS.ZO24 in Appeal 88 of 2Ol7 (SZ) olttrc l-lon'blc Natitrrriti
- 
G;;;" 'l'ribunal, Southem Zone (copy encloscd)'

ORDER

lhelton,bleNationatGreen'I.ribunal(NG].)SouthernZorreitlAllilt,al|iSL,l

20l7,trle<lbySri.Georgelssacagainsttlregrantofl.|nvironmcntal(]learariccll:(,)irr

M/sSlab&AggregatesbyStateEnvironmentlt'upactAssessnrettt'\tttlttrriLi

(StrlAA), Kerala for conducting building stone quarrying in Sy't'r-o 3l'()/l ( l)) rrrr'l

320/2(P)irrAikaranaduNorthVillageinKunnathunadu.l.aluk,Lr,rrlal<ttlirtttl)istritl

ovl!'ranareaofS.6630hectares'haddirectedvideorclerdatcd29.()7'.1(i],llIrlrt
"Kerala Statc Pollution Control Boarcl to constil'ute a ( onltttittcu t(r 'r:r\( "

remediation cost lbr restoring the proiect site"' 'l'hc tlon'ble 'l'ribtrnal irlso l.lircetccl iri

the oxler that once the committee is constituted, thc Iloard should issue noticc to llr'

appellant Sri'Ceorge Isaac and cxantinc the issue raised by him that the ltsscssttiet.tl ol

exce'ss mitring done is not col'rect'

lloald, vide lefter read (2), recluested to SBIAA and Departtnettt ol Vlining &

lbr asscss irt:'ve each to the Commitlce

Perumbanor

68i542

Do lEKtt 2t

a

,o

Cicology fl)MG ) to notninatc a rep l'

,4x>

5



Rernediation cost. DMc and SEIAA, vicle retters read (3) a.cr (4), nomi,ared S.rr.
shajimol P'K, Geologist, Ernakulam District office, DMG antl Ervir.onmental ()ljiccr..
SEIAA as representatives respectively.

T'he matter was considered. committee consisling of the forowirg r.,e,mlrer.s is
constitutcd.

(i) Environmental Engineer, Kerala State pollution Control Board,
Distr.ict Office -2 , Emakulam (Co_ordinaror).

(ii) Smt. Shajimol p.K, Geologist,

Ernakulam District OlIce (Member).

(iii) Environmental Officer , State Environment lmpact Assessmenl
Authoriry (SEIAA) (Member).

'l'he cornmittee shalr assess the rerndcriation cost lbr restoring the pro.icct sirc.The Co*rmittee sha, examine the issue raisecr by the appcllant re garains rht
assessment of excess mining as welr as the objecti.n tired against the rep.r1 0i.r(sr)(.,I:t
as ordered by the Tribunal vide order read (5). The cornmittee sl.ral, sr"rb,rit irs reporrto the chairperson of the Board orr or before 30th of .ctober 2024 asthe case is
posted bclore the tribunal on 04.1I.2024.

'I'he expenditure in this regard sha, bc rnet from the .Non-pra, 
Irescarcrr &Development, from current year,s budget.

sd/-
CIIAIRPI'RSON

'I'o

Environmenlal Engineer,
Kerala State polft_rtion Control Boarcl,
District Office_2,
Ernakulam.

Copy to :

l. J'he Adrninistrator,
State Environmental hnpact Asse ssment Authority (SfjlAA),-fhiruvananthapuram.

2. 'Ihe Director,
Department of Minin
I'hiruvananthapuram.

%
g and Ge c),

Environmdltal 
Englneer

683542
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.j. ShajimolP.K,
Ceologist, Irnakulam District Ofllcc.

Department of Mining & GeologY,

Civil Station, Kakkanadu PO, Kochi.

4. F,nvironmental Officer,
State Environmental Impact Assessment Authority (SEIAA)'
'l'h iruvananthapuram.

5. Ilnvironmental Iingineer- l, I{ead Office (for further follow up)

6. Stock F'ile.

F'ORWARDED BY ORI)I.] II.

)n
SENIOR ENVIRONME,NTAI, EN (;I N I,, I.] R- I

IaT

,
tat EngtneEi

FDO KM

Pe J0rrumba/

683542
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Exhihl0scq
A L ;Lrr(! rlr 11 1? l - l-:l l19 lil. ll l ll l 53. 2,l l l{ 1 i.1. .)l l ll l i5 ('hrirnr

' t-nt;ril: i....:. r.:-r,,r: . , r., :.,: :r'Lil..:.:.r,:.r,:: rr; I:AX: 2ll I

:,.' .'.l\1i,, \l..r.t\.f \\1.r.' ,,- t' I

8152 web:tr1-! \\.i.. ,rr, il

, f-:, .--".*twx&xr l)atllnt P-O.. 'l 
h it ur atranlhaprlrant (r95 00'1

ormoo oo - 695

KSPCII/71912023 -Slltl - I

[r rotl
'i'he' Chairperson

't'o

(.ieorge Isaac.
( lherrnakkatlu Kaiangnmara,

Kolarrchery, llrnahLrlarn.

Kadayiruppu P.O,

Kelala 6823 I 1.

SiL.

I)ale : l0- l0 :01,1

SLrb :- Appeal 88 oi'?017 bclbre the I lon'ble NG'l' South Zanc {57.1 lntimalirirr o I

tlrc gon51i1u1i6n ol Comrnittce lbr thc assessment o1'rcrne-d iation co* l{r:r,

l{cl:- I.(.}rclcrdated29.A7.2024 o1'thcl-lon'blcNG'l'SZinAppcnl 88ol'l{)Ii
l. l'rocteriilgs o l'thc'Chairpclson dalcd 21 .|0.2024.

l.incI :as above

hind attentior is invited to thc above sub"iect matter.'l'hc Ilon"bl,-. 'l rihrrrll

oldcrcd on 19.{.}7.1024 lhat "rve rlirccl thc Kelala Statc Pollr"rLiorr (lontlol Iir!riiri t!r

conslitute a Corr-rmittec ro assess the remcdiation cost lbr restoring LIrr l)r()i!r.l srL..r.

Whe n lhe Commitlee is t:orrstitutecl, let the Iloard also consicier issuingl :i r:lr,r. c to

Lhc appcllant and exanrilt.g the issue stated supra" (copy of the (lrilcl is lt11ri lr,.:rli.

Conscqucnlly, the []oalr.l has const.ilLrted a Committee as pcr Proccccling,s rir:l:rrr.d

(l), lt is inlbrrncd lhril tlrc ('ornmittcc will issue nolice anrl heal you as dirrtr.:ri lrr

Lhc llon'blc l.iC'l'.

Yours l'aithlirll1,.

fi*rntn'i,lll'i

fi)cHAIRPER$Olr

zr9e89
r0C/,9qulnJad

1Z tlr3) 00

District Oificc - l,lilnakr"rlanr :1'cri.

Environmsltal Englnee;
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